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An Act to amend Act VI

qf 1859 ( for 'szmjzh[ymg the Procedwe of the
Courts of Civil-Ji

ished by Royal Charter)

¢ Act VI @f 1859 (for szmplyfjmg the
the Coutts ef Civil Judicature not esta-
- Royal Charter) It is enacf;ed as follows ;:—

®  Wungeas itis e p

Preamble.

passing of this Act %so much of the 332nd Sec-
~tion-of Act VIII of 1859, as enacts that “ If the appeal
he o the Sudder Court it shall be heard and determined
78 Court consisting of three or more Judges of that
~and in lieu thereof the following shall form portion

Appeal to Sudder Court
to be heard by two or
more Judges. -
Court,” 'sh_a‘ll,,be rey
of the said’Sec

od

“If the appeal lieto the Sudder Court, it shall be heard and determined
by a Court consisting of two or more Judges of that Court. If, when the Court
shall consist of. only two J udges there is a difference of opinion upon the
 evidence in cases in which it is ‘competent to the Court to go into the evidence,
and one Judge concur in opinion with the Lower Court as to the facts, the case

shall be determined accordingly: If in a Court so. constituted there is a differ-

ence of opinion upon a point of law, the Judges: shall state the point upon
which they differ, and the case shall be re- argued upon that question before
one or mnre of the other Judges and shall be determined according to the
opinion of the majority of the Judges of the ‘%uddel Court by whom the ap-
peal is heard.” .
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Act the 215th Section of the said
nd in licu thereof the following

ni—

II. From and aﬂ;"

Procedure on recewmg
application for executmn
of decree. )

“The Court, on e gation for cxecution of a decree con-
taining the particulars above ment lor such of them as may be applicable to
the case, shall enter a note of - the", ,app ication and the date on which it was
made in the Reglster; of the suit. "If it shall be shown to the Court that the
particulars do nog correspoﬂ??fsvifthffﬁhés original decree, the Court shall either
return the application for correctiorn to the person making it, or shall, with the
“consent of such person, cause the necessary correction to be made. If the ap-
plication be admitted, the Court shall order execution of the decree according
to the nature of the application.”

ITI. When under the provisions; of Section 385 of the said Act the Act
Tectensionol Actto Non. 1S €Xtended to any part of the territories not subject to theg
~Regulation Provinces. general Regulations of Bengal, Madras, and Bombay, ‘
shall be lawful for the Government to which the territory is subordinate to de-
clare that the Act shall take effect therein subject to any restriction, limitation,
“or proviso which it may think proper.; In such case the restriction, hmltatlon
or proviso shall be inserted in the declaration or notification of such extension,
‘When the Act is extended by the Local Government to any territory subordi-
nate tosuch Government and such extension is made subject to any restriction,
limitation, or proviso, the previous sanction of the Governor General of India

in Council shall be requlslte -



